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ESSENTIAL      COMMUNITIES        
PROCUREMENT      AND TRIBLTION 

AUTHORITY BILL 1988 

SHRl SURESH PACHOURI (Madhya 
Pradesh): Sir, I beg to move for leave to 
introduce a Bill to provide for the estab-
lishment of an Essential Commodities 
Procurement and Distribution Authority to 
ensure equitable distribution of essential 
commodities at fair price and matters 
connected   therewith, 

The question was put and the motion was 
adopted.   

SHRl SURESH PACHOURI: Sir, I in 
roduce  the  Bill 

CHILD WELFARE BOARDS BILL, 1988 
3HRI SURESH PACHOURI (Madhya 
Pradesh): Sir, I bee to move for leave to 
introduce a  Bill to provide for the lishmenj of 
Child Welfare Boards in, every District of the 
country and mat'ers connected  therewith. 

jiestion   was  put and  the  motion 
was adopted. 

SHRI   SURESH      PACHOURI:   Sir,     
I ir -educe the Bill. 

CONSTITUTION  AMENDMENT   BILL, 
1988.   (To   amend   article16) 

The   question   was  put  and  the   motion was 
adopter;. 

 

Financial relief to Blind persons Bill, 1988 

 
The   (fu< i   put.  and  the   motion 

was adopted. 

 
Indian   Pena!   Code      (Amendment)   Bill, 

1988. 

 
The   question   was  put  and  the   motion 

was adapted. 

 
CONSTITUTION (AMENDMENT! BILL, 

1988,   (To   amend   article   326) 

 

The  question   was  put and  the  motion 
was adopted. 

FINANCIAL  RELIEF  TO     INDIGENT 
PERSONS BILL,   1988 
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SHRl M. A. BABY (Kerala): What do you 

want to point out when you say that  we   
should  not  follow   Italy? 

SHRI SATYA PRAKASH MALAVIYA: I 
am saying that we should no; follow Italy in 
regard to grant of voting right. We should 
change our policy and reduce the voting age to 
18, as Pakistan, Bangladesh and Sri Lanka 
have done. 

 

"The proposal for reducing the age is 
presently being debated extensively. This is 
being taken note of but no final decision 
has been taken." 

'The Committee has given earnest 
consideration to the demand of the pe-
titioners for lowering the age from 21 years 
to 18 years. The Committee feels that there 
are no valid reasons for denying the right of 
vote to persons above th? age of 18 years, 
particularly when for all other purposes of 
law they are treated as majors and deemed 
competent to handle their affairs. The Com-
mittee, therefore, recommended that article 
326 of the Constitution should be amended 
and voting age reduced from  21   years to   
18  years." 

SHRI   GHULAM     RASOOL  MATTO: 
Who   was  the  Chairman? 

SHRI SATYA PRAKASH MALAVIYA: 
Shri S. Supakar, M.P. was tbe Chairman of 
the Petitions Committee of Lok Sabha 
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"The question of voting age has in recent 
years assumed considerable significance. It 
is well known that in Western democracies 
the expansion of franchise was slow, 
gradual and progressive. Great Britain, for 
example, took almost a century to arrive at 
universal adult franchise. In India on the 
other hand the experience of universal adult 
franchise  is only  20 years old. 

"The question as to whether the pro-
visions of t'ne Constitution might be 
amended with a view to reduce the voting 
age from 21 to 18 therefore requires  
serious consideration. 

Some Members of the Committee felt 
that if the voting age was reduced to 18 
years, it would create innumerable 
problems in the country. The size of the 
electorate would increase to a tremendous 
extent, partly as a consequence of inclusion 
of persons between the age group of 18—
21 years and partly because of the 
considerable rate of increase of population. 
This would also import party politics in the 
educational institutions which would be a 
source of disturbance   at      regular  
intervals     and 

would also detract the students from their 
studies. Obove all, it would create heavy 
financial burden on the exchequer for 
handling  such a vast electorate. 

Other Members of the Committee felt that 
this measure will provide to the younger 
generation a sense of participation in the 
democratic process. In their view, there are 
no valid reasons for denying the right of 
vote to the age gtooup of 18i—21 years, 
particularly when for all purposes of law, 
they are treated   as  majors  and   deemed   
compe- 

tent to handle their affairs." 
The Minister of Law and Justice stated 

that Government had not taken any 
decision in this regard. 

Now these are ..he recommendations of the 
Committee. The operative portion reads as 
under: 

"Having considered both the above 
viewpoints, the Committee decided that the 
voting age should be reduced from 21 years 
to 18 years. The Committee therefore, 
recommends that the Art. 326 of the 
Constitution might be amended 
accordingly. 

This recommendation was made in February, 
1972. Now we are towards the end of year 
1988 

 
SHRI GHULAM  RASOOL     MATTO: 

Sir, he  has done  good home work. 

THE VICE-CHAIRMAN     (SHRI JAGESH 
DESAI): Yes,    very    good     home 
work. 
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"According to the present law, a per 
son gets the right to vote when he 
attains the age of 21. There is a 
strong current of opinion in the coun 
try that the voting right should be av 
ailable on attainment of majority at the 
age of 18. The Committee is entirely 
in favour of this change. While there 
may have been some justification when 
the Constitution was promulgated for 
confining the franchise to persons of the 
age of 21 and above, we do not think 
that this provision is justified anymore. 
In many families the younger people are 
better educated and better informed 
than their elders. In rural areas, while 
the older people are often illiterate, the 
younger generation is able to read and 
write. Moreover, in recent years, youth 
all over the country are becoming the 
vanguard and catalyst of social trans 
formation I: is desirable that their 
idealism should be adequately reflected 
in the legislatures. We are, for these 
reasons, of the view that the franchise 
should be extended to all persons at 
taining the age of  18." 

 
"On voting age the Commission has 

stated that of the 39 countries listed in the 
publication 'World Atlas of Education', only 
in three countries (India, Botswana and 
Cyprus) the minimum age is 21 years. In 
Japan it is 20 years. In the remaining 
countries including UK and USA the 
minimum voting age is 18 years. The 
Commission has further stated that if the 
voting age is lowered to 18 it would be a 
recognition of the maturity of the persons in 
the age group of 18 to 21 who are mostly 
literate and have a part to play in politics." 

This  is  what  the  Commission  said    or 
recommended. 
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The Government appointed a Com-e under 
the Chairmanship of Dr. Karan Singh to 
examine the whole matter. He submitted a 
report containing points which were very 
much in favour of reducing the age." 

 
 

"But al (Wis stage, especially when the 
Joint Commi tee on the Election Law 
Amendment Bill is considering it and when 
the whole question of amendment of the 
Constitution is being con-sidered, let us 
wait a little longer. It is not as if the 
Government is against it. Certainly the 
sentiments of the House, the weighty 
arguments which have beer, advanced and 
the general opinion in the country is in 
favour of this amendment or change in law. 
All these factors will be taken into conside-
ration and at 'he appropriate stage it will   be  
considered." 

 

 

"To introduce electoral reforms after a 
careful consideration of suggestions made 
by various committees, including the 
Tarkunde Committee, and in particular 
consider proposals for recall of errant 
legislators and for reducing election costs 
as well as reducing voting age from 21 to 
18 years." 

"The Janata Party m its 1977 manifesto 
announced its intention to lower the voting 
age to 18 years. Before it could amend the 
Representation of People Act in this 
direction, the President dissolved the Lok 
Sabha. The Party will carry out this change 
on resuming office." 

'Voting   age  must   be  reduced   from 
21   years to 18 years." 
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''Voting age will be reduced from 21 to  18 
years." 

 

 
THE VICE-CHAIRMAN (SHRI JAGESH 

DESAI): A{ that age you can buy and sell 
property. 

SHRI SATYA PRAKASH MALAVIYA:   
Yes,  Sir. 

I would like to quote the Cinematograph 
Act. 

"An adult is a person who has completed  
18 years of age." 

It is also defined in the Act. The relevant 
portion in the Indian Majority Act says: 

"Suject as aforesaid, every other person 
domiciled in India shall be deemed to have 
attained his majority when he shall have 
completed his age of 18 years   and   not   
before." 
Then as you know there is the Hindu 

Marriage Act. In that there is a provision that: 
"The bridegroom should have complete.l the 
age of 18 years." 

There are so many laws and I don't want t0 
go into the details. 
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I can lay it on the Table of the House. This is 
presided over by Mr. N. T. Rama Rao and Mr 
V. P. Singh is the Convenor. 

 
THE VICE-CHAIRMAN (SHRI JAGESH 

DESAI): No no. it cannot be laid on the Table 
of the House. 

 
PROF. C LAKSHMANNA (Andhra 

Pradesh): This is the manifesto. What do you 
want? The only thing is that they will not be 
prepared to accept it This National Front will 
unseat this country's Government. Tthasgo' a 
national programme. There is a mandate. 

 

THE VICE CHAIRMAN (SHRI JAGESH 
DESAI): It is wishful thinking... 
(Interruptions)  . . 

Mr. Malaviya, I have got tremendous respect 
for you. 
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Shri M. A. Baby: Mr. Vice- 

Chairman, Sir, first of all, I 
would like to express my unqualified 
support t0 the Bill brought forward by 
my respected, experienced and veteran 
colleague, Shri Satya Prakash Malaviya. 
Unfortunately, before I. join issue with 
my respected coileague from the other 
side on the points raised by him, he has 
quit the House, perhaps fearing what I 
will have to say. 

Sir, in  the  course of his speech,      he made   
certain   points.      Sir     should      I reserve my 
comments till he comes back? Anyhow, for the 
sake of record, i would like to  mention  
something regarding    the commitment   of   the   
Congress   (I)   Party to  democracy.      That   
was      the     main theme of the speech of my 
colleague. Regular  election  is  the  hallmark  of      
any democratic  process.      I wanted  to  know 
from   my   respected. colleague,  for     how 
many years elections have not  been held in the 
Congress (I)?     if elections      are to be held in 
our country, certain processes are  to be  
followed.     The    Election Commission   is   
there.       They   have       to announce  the  
elections  and  all that.   So far   as   election   
within   Congress(I)    is concerned, that is the 
internal matter   of   Congress(l).       If  
Congress(I)   is     committed  to   democracy,  
then     Congress(I) should   hold   elections   to   
all   committees and   to   all   offices.       If  my   
information is  correct, for  more than  \2      
years—I stand corrected—for more than 12 or  
13 years  there  has  been  no      election      it 
Congress(I) 

THE  VICE-CHAIRMAN      (SHRl   JA-
GESH  DESAI);   How is that relevant to 
this? 

SHRl M. A. BABY: My learned coileague 
spoke of the Commitment of Congress(I) to 
democracy. So unless one has an amazing 
quantum of hypro-crisy, one cannot speak from 
Congress benches that Congress(I) is committed 
to democratic process. What is the commitment 
of Congress(I) to the elec-toral process of our 
country? We know what happened after the 
elections of 1971 between Mrs Indira Gandhi, 
former Prime Minister, who is no more, and Mr. 
Rajnarain. What was the verdict of the 
Allahabad High Court? I do not want to go into 
all that. I am just reminding my learned 
colleagues from the other side who go on 
speaking about the commitment of Congress(I) 
to democracy and electoral process to have , a 
sincere introspection. When the Allahabad High 
Court came out with the verdict... 

THE VICE-CHAIRMAN   (SHRi     JA-
GESH DESAI):  The Bill is very    much 
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limited. The Bill is not for that purpose. It is 
only for reducing the age from 21 to 18. 

SHRi M.  A.  BABY;   I  am coming to tea Bill.      
If you can allow me   I want to discuss some 
wider issues relating     to electoral   reforms.     
So      following      the Allahabad   High  Court  
verdict,      having failed   to   obtain  an   
unconditional     stay of the Allahabad High 
Court verdict from the  Supreme Court  an     
electoral reform was   brought   in   with  
retrospective  effect so that the period of 1971 
can also     be included.      All  of  us  know  
about that. To get out of the legal nuances of   
the then electoral law and  to circumvent the 
verdict of th Supreme Court,  before the appeal 
was taken up in      the    Supreme Court this 
electoral  law was brought    in during   
emergency      with      retrospective effect.     
This is the commitment of Congress (I)  to 
electoral process in our country.     I do not want 
to speak about what happened  in Tripura.    This    
has      been dscussed time  and  again.   My  
colleagues have  spoken about  booth capturing      
by the youth and all that.      Of course    the 
youth   participate   in      booth      capturing, 
also.      The  youth  participate  in     many anti-
social   activities   of   our  society,   un-
fortunately.       That   is   the  plight   of  our 
society.     And  the  youth  are not   alone in that.      
Old people  also participate   in that. 

THE  VICE-CHAIRMAN   (SHRI     JA-
GESH  DESAI);  That  is  correct. 

SHRl M. A. BABY: So we have to 
c;al with that problem separately. This 
is a social problem. So my ' argument 
i' that we have to look at it from a wider 
angle and we should have a discussion on 
all aspects of electoral reforms, and I 
consider that the Bill that we are discus 
sing assumes greater importance by way 
of rejuvenating the democratic' forces in 
our country as has been ably explained 
by my veteran colleague. So I do 
f not want to repeat; i do not want to 
.over the      same      ground      again. 
Now, as has been mentioned, if 18 years can be 
considered as a mature age for many other social 
activities, many other social responsibilities, why 
can't this 

1434  RS—9.   ' 

be considered tor voting? This is a very 
simple question that has been raised. 

SHRI    GHULAM RASOOL    MATTO: 
Not only social,  but legal also. 

SHRI M. A. BABY: Yes, legal also. 
Now, for the last 40 years, since Indepen. 
dence, we have been demanding it. The 
youth organisations have been demanding 
it.      Our Democratic Federation 
of India has demanded it. The Youth Congress 
has demanded it. The youth organisations 
belonging to all the political parties or not 
belonging to any political party have been 
demanding it. Why has this not been 
implemented so far? Now, some discussion 
has started. My humble submission is that this 
very s?.me Government should implement it. 
Voting age should be brought down to 18 
years. Why has this been mooted by the 
Congress Party? It is with an eye to win over 
the youth to its side by propagating it as an 
achievement of the Congress(I) Central 
Government. I do not want to take away that 
credit from the Congress (I) Central 
Government. I want the Congress(I) Central 
Government to implement it because this is the 
last chance for the Congress(I) Central 
Government to do something, if you fail to 
implement it now, then it will be implemented 
by the new Government, a different 
Government. This is my contention. If you 
implement it now during the tenure 0f this Lok 
Sabha, then the defeat of the Congress(I) will 
be far more severe because politically-
conscious youth will be able to participate in 
the electoral process. I hope that this will be 
understood bv the country at large. 

Unnecessarily a statemnt has been brought 
out by my esteemed colleague from the other 
side in relation to the Prime Minister. The 
name of the Prime Minister should not have 
been brought in here. I do not know whether 
anybody from our side has spoken about the 
Prime Minister. As he has mentioned 
something about the Prime Minister, I would 
like to set the record straight. My colleague 
said that the Prime Minister should be respec-
ted. I do not have any difference of opinion on 
that. Every Prime Minister of the country 
should be respected. But unfortunately 
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[Shri M. A. Baby] 
something more has been added by my 
colleague. My hon. colleague said that the 
Prime Minister should be above everybody 
else. I would beg to differ on this. There is a 
certain category which is above the Prime 
Minister or even above the President, l refer to 
the people of this country. The people of this 
country are above anybody who occupies any 
office. This is our understanding. If somebody 
considers that somebody occupying some 
office is above the country and the people of 
the country, then I feel sorry for him. 

Mr. Vice-Chairman, Sir, today the House, 
in a united voice, demands that this Private 
Member's Bill should be either passed by the 
Government or the Government should come 
out with an assurance that a legislation is 
going to be initiated by the Treasury Benches 
to give effect to this proposal. Fortunately we 
are discussing this aspect now. So, it is an 
opportunity for the Government to come out 
with such a statement so that some formu-
lations which are circulating around in the 
capital can be dispelled. The Goevrnment has 
accepted certain private Members' Bills. The 
Government accepter in the other House the 
essence of a Private Member's Bill and 
brought out the now infamous Muslim Women 
Bill. The Government did not have any 
compunction to jump on that Bill of Mr. 
Banatwala, and said, yes, we are going to 
bring in a legislation. So, now the Government 
is getting an opport. unity to prove that for not 
only some non-progressive measures but for 
some progressive measures also the 
Government is prepared to take up the essence 
of a Private Member's Bill. 

With these words, Sir, while once again 
strongly supporting the demand for the 
reduction of voting age to 18, I conclude. 

Thank you, Sir. 
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Reduction      in        the voting       age
from      21      years        to      18      years.' 

State funding of election expenses for the 
Lok Sabha and Assembly elections.' 
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Pending grant of autonomy to Door-
darshan and All India Radio, making these 
media function under the directions of the 
Election Commission during the election 
period. 

Fixation of term of the local bodies and 
make elections constitutionally mandatory 
at specified intervals. 

Constitution of multimember Election 
Commission by the President, in 
consultation with the Chief Justice of India, 
the Prime Minister and the leaders of 
opposition, and formation of election 
Commissions at the State level. 

Introduction   of      electronic     voting 
system for elections. 
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SHRI  SUNIL    BASU    RAY      (West 

Bengal)-  Mr. Vice-Chairman, Sir, I support    the 
Amendment    Bill    moved    by Malaviyaji.      
it  is  none  too  late.      It could  have   been  
brought  earlier.      But that it has been brought 
now proves that we are living up to our promises, 
that we are living up to the needs  of      reality. 
There is no doubht adulthood begins not at 21  
but    much earlier. As    our    ancient Indian  
saying goes, it is  16    years of age.     Actually 
the fathers were   advised  by the  law-givers  to 
treat      their sons on the attainment of the age     
of 

16 as friends.      So there is no harm   if we give 
our youth of 18 years the right to   vote,   the  
right  to  decide   the  future destiny of their 
country.      It is on them that we must rely.      
We must give them the right to think over their 
present,    to think over their future and to take    
the reins of the country, of the Government, in  
their hands.      So this amendment   to the   
Constitution  is  very   necessary.      In our 
experience in West Bengal and other parts  of 
the  country  where   at the  local government  
level   electoral  rolls   are  prepared on the basis 
of 18 years,      the result is good.      It is not a 
partisan question.    It is  not a  question which    
party gains or which party loses.      In a demo-
cracy ultimately the people decide     their 
future, the   people take the reins of Government 
in their hands.        No      single party,  no  
single leader,  can  claim    that they are  the  
agents,  sole  agents,  of the people of the 
country.      It is a question of conferring the 
right on    the    people. The Constitution was 
given to the people by the people  and   therefore 
it  is      our very sacred  duty to give that right      
to them  to  whom   it belongs.      It is    not a   
question   whether   the   Congress    Party takes 
a belated decision or not.      None prevents  
them   from  taking  a      decision earlier.      
They have witnessed  in     West Bengal and 
other parts of the      country after  extending  the   
democratic  rights to the people of a lower age 
than     21, to the youth of 18 and 20, the local 
governments are running well and the result   is 
not bad, the result is good, the result is 
promising too. So I support the   Bill and I hope 
that the Government, the Treasury Benches, also 
will support it rising above any  partisan   
considerations.   Once   again I Plead that  this 
Bill should  be passed unanimously. Thank you. 



285 Constitution [25   NOV.   JPS8 ]        (Amdt.)   Bill,   1988 286 

 



287 Constitution [ RAJYA SABHA ]        (Amdt.)  Bill,  1988 288 
 

 
THE VICE-CHAIRMAN (SHRl H. 

HANUMANTHAPPA): Mr. Subramanian 
Swamy, 

SHRl GHULAM RASOOL MATTO: I 
was told by the Chair that r have to speak 
after.... 

SHRi SUBRAMANIAN SWAMY (Uttar 
Pradesh): You are a part of t'ne ruling party. 
You come with the ruling party.      Now, the 
Opposition. 

SHRl  GHULAM  RASOOL    MATTO: 
I am  very much  in the Opposition. 

SHRI    SUBRAMANIAN        SWAMY: 
You  come with the  ruling party. 

THE    VICE-CHAIRMAN   (SHRl     H. 
HANUMANTHAPPA);, i   have      called you.      
Why do you worry? 

SHRI     SUBRAMANIAN       SWAMY: 
Okay.   {Interruptions) 

Sir, I would like to congratulate my 
colleague, Shri Satya Prakash Malaviya, for 
bringing this constitutional .amendment. 
Article 326 of the Constitution lays down that 
the voting age will be 21. Mr. Malaviya would 
like the House to  make it from 21  to 18. 

Sir,   this   demand   now  has  gained       a 
fair  amount  of  popularity, and  even the Prime 
Minister and the Congress Working Committee 
have woken up to it. Although they have been in 
power now for almost 4 years, they never 
thought about it. And suddenly they woke up to 
it and hastily passed a Resolution that this 
should     be done.      Of course, it  has still not 
been done.      The  reason   for the posthaste in 
adopting   this   Resolution  was that      the 
Janata   Dai's   proposed •   programme—or the  
proposed  Janata Dai's  adopted programme—
says that the voting age will be reduced     to   
18.      And since  all  major movements  in  our ;   
country.. .(Interrupt tions)     The proposed 
Janata Dai's adopted programme, and also of the 
National Front, of which you will soon become   
a_ collaborator.  .  . 

SHRI HANS RAJ BHARDWAJ;    Mr  
Swamy,     you believe  so much  in adop-1    
tion.     You have adopted a leader,    you 
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have adopted a programme, and you have 
adopted... How many things will you adopt? 

SHRI SUBRAMANIAN SWAMY; 
Whenever you become leader and cross the 
floor, we will adopt you also. (In-terruptions 
terruptions) 

AN HON. MEMBER: You are very 
liberal, 

SHRI SUBRAMANIAN SWAMY. Yes, 
very  liberal. 

Sir, they realise that the major change in 
this country has always been brought about by 
the Youth. Mr. Jayaprakash's movement of 
1974 which brought about a change in 
attitudes was due to the youth. The opposition 
to the emergency did not really come from 
leaders so much as from the youth of the 
country. And even in the freedom struggle, if 
you look at the Quit India Movement you will 
find, the youth were in the forefront, and 
particularly those in the late teens. They did 
not want the Janata Dal to get credit for it. So, 
they hastily went to the press and made all 
kinds of announcements. But they have not 
come forward. No Member of the Congress 
Party came forward with even a Private 
Members' amendment. It had to be a Member 
of the Janata Party, Mr. Satya Prakash 
Malaviya, to bring such an amendment before 
the House. So. Sir, I hope the House will 
unanimously support with more than two-
thirds majority the amendment proposed by 
Mr   satya Prakesh Malaviya. 

Sir. the most important thing to note is  
that  on the  question of voting      age, 

India is perhaps out of step with the in 
ternational practice. The figures that 
1 obtained from Mr, Malaviya show that 
the International Parliamentary Union 
(IPU) tabulated voting ages for 55 
countries  and   found  that  out      of      55 

countries only 14 countries had a voting of 
21.      Of those 14 countries, most 

itintries are like Cameroon and Bots-w ana 
and a strife-torn place like Cyprus. Of course 
there is one important country which is 
amongst those 14 countries and that is Italy. I 
suppose that Mr. Bhardwaj will wait till Italy 
brings down the voting age from 21 to 18. 
1434 RS.--10 

SHRl     HANS      RAJ     BHARDWAJ: 
Hiily   has   already  adopted   him. 

SHRi SUBRAMANIAN SWAMY; We 
won't have to wait long because in the next 
Lok Sabha election there will h« National 
Front Government and the first thing we will 
do is to bring this Government. 

The Central Government is also out of step 
with thg State Governments within India. For 
example, in Karnataka there is the Janata 
Government and in Andhra Pradesh there is 
Telugu Desam Government, It was done even 
in U.P. when Mr- Malaviya was the Minister. 
(.Interrupting) Do we have voting '" West   
Bengal? 

THE   VICF-CHAlRMAN   (SHRI       H. 
HANUMANTHAPPA): He says: 
Voting". 

SHRi SUBRAMANIAN SWAMY; So, in 
West Bengal and in U.P. when the Janata 
Party came into power there, in Karnataka 
after the Janata Party formed the Government 
there and the Telugu Desam Government in 
Andhra Pradesh have the voting of 18 years 
for the Mangai elections and the Panchayat 
elections. It is not as if it is something 
unheard of in India to have a voting age of 18 
years. In Gujarat also when the Janata 
Morcha was the ie and Mr. Babubhaj Patel 
be-came the Chief Minister. (Interruptions) ( 
will stand corrected if you bring some proof 
to show that. In fact, Gujarat always been a 
very sensible place. In spite of the Congress, 
they are quite sensible there. Therefore, the 
Central Government is out of step with the 
nractice at the State or local level. There is 
nothing unusual or as if something lerrible 
would happen if we had the voting  age  of   
18  years. 

The other important point is that if you 
look at the total population and the age group 
between ]8 and 21 years, it means that every 
parliamentary constituency would have one 
lakh more voters. If you look at this group as 
a percentage, the highest percentage of 
educated people are in this age group. It 
means that by  including this age group in the 
voting 



291 Constitution [ RAJYA SABHA ]        (Amdt.)  Bill,  1988 292 

[Shri Subramanian Swamy] 
population, you will raise the average 
educated level of the voters in the country and, 
therefore, they will be more enlightened and 
more sophisticated voters. There cannot be an 
argument that these people are not mature. If 
you compare the rest of the population of the 
country of the age of 21 and over and if you 
look at the age group between 18 and 21 
years, you will find that it is a highly educated 
group, Eighteea years is the minimum age for 
many other activities in the country where 
there is a very big risk involved. For example, 
you take driving. For a driving licence, the 
minimum age is 18 years. Now, what greater 
risk can there be? For getting into the Army, it 
is only 16 years and by the time one is 18 
years,  he  is  in the field. 

PROF.   SOURENDRA   BHATTACHAR-
JEE   (West Bengal);  But not a pilot. 

SHRl SUBRAMANIAN SVVAMY: You 
can start even as a pilot at 18. He is very 
much concerned about being a pilot. 

PROF.     SOURENDRA BHATTA- 
CHARJEE;  Why? 

SHRI      SUBRAMANIAN        SWAMY: 
It is because he thinks that it is an easy 
passport to Prime Ministership. I am piloting 
the discussion, (Interna-tion), 1 am about to 
nose-dive. I have only iwo  more  points  to 
make. 

TUB VICE-CHAIRMAN (SHRl H. 
HANUMANTHAPPA): You can continue 
next time. Now, Mr. Panja to lay Papers  on  
the  Table. 
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PAPERS LAID ON THE TABLE 
Notifications   of the Ministry of  Finance 

(Department of    Revenue) 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI AJIT 
PANJA); Sir, I beg to lay on the Table, under 
section 159 of the Customs Act, 1962, a copy 
each (in English and Hindi) of the following 
Notification of the Ministry of Finance 
(Department of Revenue) together with 
Explanatory Memorandum  on   the  
Notifications:— 

(i) Notification No. 307/88-Cus-toms 
dated the 25th November, 1988. superseding 
Notification No. 57/87-Customs. dated the 
1st March, 1987; and 

(ii) Notification No. 308/88-Cus toms, 
dated the 25th November, 1988, having the 
effect of withdrawing existing concessional 
rate of basic customs duty on certain 
categories of iron and non-alloy steel 
sheets, plates, hoops stripes. 

[Placed in Library. See No. LT— 
(785/88  for (i)   and  (ii)] 

THI-:   VICE-CHAIRMAN   (SHRl      11. 
HANUMANTHAPPA): Now the House 
stands adjourned till 11 A.M. on Monday. the  
28th  November,  1988. 

The House then adjourned at one 
minute past five of the clock till 
eleven of the clock on Monday, the 
28th November, 1988. 


